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Present : Hen'ble Mr,S.Biswas, Administrative Member‘
Hen'ble Mr, Sathath Khan, Judiciel Menber
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TANMAY KR, DAs _
NIHAR KANTI JOARDHAR
SIBAPADA MAJUMDAR o
PRAVASH KR, SARC AR
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Vs
UNICN OF INDIA & @RS,

Fer the applicants : ML, &ﬁé@%?ceunsel (P rexy) o
e e
~Fer the respendents 3 Mg K.Banerjee, coeunsel
‘l
| @ R D E R
Sgthath Khgn, JoM : -

When the abeve CPCs are taken up tor h¢arimg/the la,

ceunsel ter the respondents submitted that she has received a ietter

| frem the 2 resinndents dated 8,1.83, that the Headquarter&has
instruéted t; mzke arrangements fer making necessary payments te

the applicants in cempliance with the judgment ef the Cglcutta Bench
of this Tribungl in GA '1123-1135/97. Under thﬁse,circwnstances/the

1ld, cewnsel ter the respondents pray tor 3 menths' time t@r. c_omplyihg

 with the directien ef this Tribunal, Mr.s.K,'Dutta; 1d, counsel appear-

ing en behalt et Mr,Samir Ghesh, 1d, ceunsel rer the applicants has ne

ebjectien te such a prayer. Acaordirigly’ the respendents zre directed

te compiy with the erder ;f the Tribunal withiﬁ 3 menths treom the ‘date

‘this erder, All the abeve (PCs are dispesed or accord-

.~ ahwt
ing}y. Ag‘“@py;é};’ thQ.A letter be kept en recerd.
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